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ACTION TAKEN/COMPLIANCE REPORT ON BEHALF OF UPPCB IN COMPLIANCE TO 
HON’BLE NATIONAL GREEN TRIBUNAL’S ORDER DATED 22.02.2024 IN O.A. NO. 
166/2024 PRIYANK BHARATI VERSUS STATE OF UTTAR PRADESH AND ORS.   
====================================================================== 
 
1.0 BACKGROUND: 

 
 In this original application, applicant has raised the issue of encroachment on 

Budhi Ganga River in District Muzaffarnagar. It is alleged that the river’s ecological 
balance has been severely disrupted by unauthorized agricultural practices and 
encroachments along its banks and in catchment area and these activities have led 
to adverse environmental impact. . 

 
Order Dated 22.02.2024  passed by Hon’ble National Green Tribunal, New Delhi 
 Hon’ble Tribunal on dated 22.02.2024 passed directions in the present O.A. 
Effective part of the order is as below:- 
  “………………………..In this original application, Applicant has raised the 
issue of encroachment on Budhi Ganga River in District Muzaffarnagar. The plea of the 
Applicant is that Budhi Ganga River originates in Gram Devel of District Muzaffarnagar and 
flows through Meerut before reaching Garhmukteshwar in Hapur District, covering the span 
of approximately 93 kms. It is alleged that the river’s ecological balance has been severely 
disrupted by unauthorized agricultural practices and encroachments along its banks and in 
catchment area and these activities have led to adverse environmental impact, threatening 
the integrity of the river ecosystem.  
2. Same Applicant had earlier filed OA No. 511/2023 raising the issue of encroachment on 
Budhi Ganga and its flood plain zone at Hastinapur. 
3. The present OA raises substantial issue relating to compliance of the provisions of 
Scheduled enactments. Considering the issue raised in the OA, we are of the opinion that 
the issue of encroachment on the flood plain zone of River Budhi Ganga in the entire stretch 
of 93 kms needs to be examined.  
4. Issue notice to the respondents for filing their response at least one week before the next 
date of hearing. Applicant is directed to serve the respondents and file affidavit of service at 
least one week before the next date of hearing…………………” 
 
Action Taken Report 
 In compliance to the above directions, Regional Officer, UPPCB, 
Muzaffarnagar issued letter dated 02.03. 2024 to SDM Sadar and SDM Jansath to provide 
compliance report in the present O.A.  SDM Jansath and SDM Sadar (Respondent No 3 and 
Respondent No 4) have examined the complete records of the villages/ area covered under 
Bhudi Ganga under their jurisdictions. Following is the status :- 

 SDM Sadar, Muzaffarnagar vide letter no 1449/Ra/Ni/Ka dated 01.08.2024 
(Annexure 1) has informed that there is no village/ Block in the tehsil presently 
covered under Bhudi Ganga River. 
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 SDM Jansath, Muzafffarnagar vide letter no.- 2186/ST-Jansath/2024 dated 
02.08.2024 (Annexure 2) has submitted report after examining the revenue records 
andhas concluded  the following 
i) Total no. of villages in Tehsil Jansath – 18 
ii) Total no. of villages having land under Bhudi Ganga – 3 
iii) Status of Bhudi Ganga covered under identified 3 villages :- 

 

Sl 
no 

Name of 
Village 

Total area 
under 
Bhudi 
Ganga 
(Hectare) 

Available/ 
Vacant area 
under Bhudi 
Ganga 
(Hectare) 

Area 
Allocated 
for 
agriculture 
purpose 
(Hectare) 

Action taken against 
encroachment 

1 Firozpur 
Khadar,  

2.4180  1.5170 0.9010  Cancellation of 
allotments under 
progress by Revenue 
Department 

2 Kailapur 
jasmaur 

14.1670  12.9090  1.2580 Cancellation of 
allotments under 
progress by Revenue 
Department 

3 Purshottampur 0.624 0.624 0.0 Area covered under 
Hastinapur Wild Life 
Sanctuary 

 
The above report is put up for perusal and necessary action please.  
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